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r'lo. r3/P. I . Dated octobet 23, 1973.

Durin I the course of inspection of subordlnate

courts Uy ttre Hontble Chief Justlce it has been notj'cejd that

the District and Sesslons Judges frequently transfer cases

f rom their oun flles to the Addltiona] District and Sesslons

Judges/Civll & Assistant Sesslons Judges 1'hen the cases become

o1d and stagnant. This tendency ls undesirable' It is expected

that o1d and complicated cases 1.r j.lJ- be reta jned by th=b Dlstrict

and Sess lons Judges and disPosed of as ea rly as Possible.

It is directed that' befo re transfe rrln g the cases,

the District & Sesslons Judges should' e xanij-n e them carefully

and, as far as Possib-e/ th"Y try
cornplica ted cases to the Addltional District and Sessions

and Civil & Assistant Sessions Judgcs but retain lhem on

oun flIes and dlspose them of as early as possible'
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No. P.I./d{/2010 Dated:ql\n\j

To,

All the District Sessions Judges

.It has been obselved that District & SosSions Judges do not

keep original Civii arl! Criminal cases fol trial with them. The

prevailing trend in this respect is not desirable.

'i It is therefcire, dnjoined upon all the.District & Sessions

Judges to keep some orjginal Civil and Crirninal cases with them tbr.

trial.
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NO. GEN/XDVMISC./461201 0/ 6'E', Dated:/q/01/2010
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